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said that everybody in some way or

“the other is connected with Govern-

mant contracts. We are happy to say

that we are not connected with Gov-

ernment contracts and we will not g]-

low this amendment to be admitted

unlesg Mmuch more potent arguments
are put forward.

I have many more points but I do
not want to add anything more just
now. At a later stage we shall do
that. But I hope that this Repre-
sentation of the People (Amendment)
Bill will be looked into very careful-
ly because I feel that the amendments
which have been sought to be made
have not been gone into sufficiently
carefully and they will not have the
desired effect.
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
NiNeTy-FIrTH REPORT

Shri A, S. Alva ((Mangalore):
I beg to move: —

“That this House agrees with
the Ninety-fifth Report of the
Committee on Private Members'
Bills and Resolutions presented to

Sir,

the House on the 3lst August,
1968.”
Mr, Deputy-Speaker: The question

is:
“That this House agree with the
Ninety-fifth Report of the Com-



8881 ' Reorientation BHADRA 11,
mittee on Private Members' Bills
and Resolutions presented to the
House on the 31st August, 1966.”

The motion was adopted.

Mr. Deputy-Speaker: Now, the
House will take up the non-official
Resolutions. Shri Mathur,

Shri Sezhiyan (Perambalur): Sir,

two hours have been allotted for this
resolution, and we are pgoing to sit
up to 5°30. My Resolution stands
second on the list, and if there is to
be any extension of time for the first
resolution, I pray for the indulgence
of the House to give me at least five
minutes just to move my resolution.

Mr. Depuly-Speaker:

We will see,

15.00 hrs.

RESOLUTION RE. REORIENTA-
TION OF PLANS

Shri Harish Chandra  Mathur
(Jalore): I rise in my seat to move the
motion standing in my name,

I beg to move:

“This House is of opinion that

* there is inescapable need for re-
orientation of Government's out-
look on Plans in matter of ‘outlay-
resources position” and to give top
priority to Rural Sector for irriga-

tion, electrification and water
supply.”
1 am fully aware that after the

Draft Plan was submitted to the Cabi-
net and to the National Development
Council,
both the Cabinet as will as the Natio-
na] Development Council felt that our
Plan Should be reconsidered to give a
greater emphasis to rural develop-
ment, {0 give a greater attention to the
rural areas. And in spite of that, if
I have thought it fit to move this Re-
solution, to stick to this Resolution, I
venture to submit that it is for very
goog reasons. As I give certain facts
and figures, I do hope that they will
provoke a fresh thinking in the minds
of the Planning Commission, in the

there have been reports that
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minds of the Government, and I also
hope that this House will endorse the
new line of action which I propose to
suggest the reorientation in thinking
and a revised programme for develop-
ment in the rural sector.

The Planning Minister, the other day
before the Consultative Committee of
Parliament, stated this. Mr. Asoka
Mehta explaineq that the size of the
Plan had been determined in terms o’
the nation’s requirements which,
this particular stage of developmenl
cvele, was poised to achieve self-
reliance within ten years. This ques-
tion of self-reliance has been before
us for a long time, While I fully
endorse and support this spirit of
self-reliance, I wish to restrict myself
to a still more limited sphere and
would wish that we at least achieve
self-reliance far as our food pro-
blem is concerned.. We should not be
dependent on the other countries for
the bread that we need in this coun-
trv. I do not say that there is any-
thing wrong about importing food-
grains, if it is necessary. but we
should at least be able to pay for the
foodgrains which we have to import.
It we are not in a position to pay for
these imports, if we are not able to
produce, [ think it would be idle to
think that this country can continue
to be independent. The very inde-
pendence of this country will be jeo-
pardizeq and, therefore, I wish to
give a strict and a very clear warning
and caution to this Government that
in the matter of self-reliance. it
should be our earnest efforts from now
onwards that we do not depend for
food on others. I can concede certain
credit to Mr. Subramaniam; he fore-
saw the scarcity. conditions in  this
country and he arranged to import as
much food as he possibly could to
keep the people alive, to keep them
away from starvation and from starva-
tion deaths. But I  hope Mr.
Subramaniam as well ag Mr.
Asoka Mehta will concede to me
and also concede to this House that
that was the most humiliating time
through which we had to go and 1
hope that there would be no occasion



